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por.ti"" Limited. Bombay for 14.41 tII"S. 
the ye"r 1968·69. 

(~) ,\nnu,,1 R~port of the Indk.n Oil 
C"rporation Limited. Bombay 
for the year 1968-69, along with 
the Audited Accounts anI! the 
comments of the Comptroller aDd 
Auditor General thereon. [Placeci 
in /.ihrtlry. See No. LT-23S9/69]. 

..... "NtJAL RI,PURT OF NATIONAL COAL DEVE-
l.ClI'MENT ('ORPOR.\TtON AND REvmW BY 

GOVERNMENT 

SBRI D. R. CIi" VAN: Sir, on bebalf 
,·f Shri Jaganatha Rao. I beg to lay on 
I h., T"ble a copy of the following ",pen 
(Hindi and English versions) under lub-
""ction (I) of .cction 619A of the Com-
r'dnies Act. 1956:-

11 I Review b)' the Government on 
the working of the National Coal 
Development Corporation Limit-
ed. Ranchi. for the year 1968-69. 

(~I Annual Report of the National 
Coal Develol'ment Corporation 
Limited. Ranchi for the year 
1968·69 along with the Audited 
Accollnts an" the comments of 
Ihe Comptroller and Auditor 
General thereon. [Placed in l.ih-
""y. Sc'" No. LT-2360/69J. 

('l;S'f()MS ANO CLNTRAL EXCISE Dt1TIII5 
E'PORT DRAw8.\cK (GLNEaAL) FOaTY-PIIST 

A'ItNDM[NT RULES 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): I bee to lay on the Table 
• copy of the Customs and Cea· 
tral Excise Duties Export Drawback 
I General ) Forty·lint Amendment Kula. 
196'1. I Hindi and English venions) pul-· 
li,he" in Notification No. G.S.R. 2697 in 
(id7.CltC of In .. i. dated the 29th November. 
J 'If,lJ. under section t S9 of the CUstomr. 
A~'. 196~ .nd .. clion 38 of Ibe Cenlral 
F.xcisc\ and Salt Ac:1. 1944. (PlMed ;" 
I,ibrar,'·. Srr No. LT-2361/69J. 

MESSAGES FROM RAJY A SABHA 

SECRETARY: Sir. I have to report 
the following mcss_Ges received from the 
Secretary of R.jya Sabha:-

(i) 'In accordance with the provisoD9 
of rule I I S of the Rules of Pro-
ce"ure and Conduct of Business 
in the Rajya Sabha, I am dil'tlCled' 
to inl'Ol'm tbe Lok Sahha that 
the Rajya Sabba. 81 its siUiq 
held on the 8tb December, 1969, 
agreed to tbe followin~ amend-
ments made by Ihe Lok Sabha 
•• 1 its silling held on the lsi 
December. 1969, in the Oath. 
Rill. 1968:-

H/lacting Formula 

I. That at page I. Jine 1._ 
IUr "Nineteenth" .<ub."it"'c· "Twen-
tieth" 

Clausr 
~. That ot p.ce I, line 3,-

IUr "1968" Sub."i1l11r "1969",' 

(jj) 'J kIJ1 directed 10 inform the Lot. 
Scobha Ihat the R_jya Sabha. at its 
,illing held on the 8th December, 
J969, h., passed the enclosed 
motion referring the Medical 
Tt'rmination of Pregn.,acy Bill" 
1969. to a Joint Committee of 
the H_. aDd to request 
that tbe concurrence of 
the Lok Sabha in the •• Id motioa 
and the name. of the MelD"" 
of the Lol Sabha to be appomt-
L'cI to tbe ..aid Jomt Committee 
may be contmunico·ted to tbia 
HOII .... 

MartoN 
"That Ihe Bill to provide for Ibo 
terminal.on of ..,nain pregnancielo by 
registered medical practitiOllen and for 
matten connected thunrith or iDciden-
,,,I thereto be referred to a Joint Coon-
millce oC the Hou~, con.iltm, of 33 
members; I I memben from this Houe, 
namely:-

I. Dr. (Mn..J ~anRI.devi\TaJw .... 
~. Sbri Nz~ayan Palla 
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[Mr. Secret2!!)'1 

3. Shrimati Usha Barthakur. 

4. Shri Kri"han Kant. 

5. Dr. S. Chandrasekhar. 

6. Shri K. P. Mallikarjunudu. 

7. Shrim.ti Bindumati Devi. 

8. Shri Niranjan Varm~. 

9. Shri G. Gopinathan Nair. 

10. Shri S. \. Khaja Mohideen 

II. Shri Mulka Guvinda Reddy. 

.and 22 members from the Lok Sabha; 

tbat in order to constitute a meeting of 
the Joint Committee the quorum shall be 
one-third of tbe total number of mem-
bers of the J oint Committee; 

tbat in other respects, the Rules of 
Procedure of this House relating to Se-
lect Commit~ shall apply with sucb 
variati,ms and modifications as the Chair-
man may make; 

that the Committe shall make a report 
10 this House hy the first day of lbe 
Seventy-first Scs<ion of the Rajya Sabha; 

and 

thai this House recommends to the 
Lok Sabba that the Lok Sabha do Join 
in the said Joint Committee and com-
municate to this House the names of 
members to be appointed by tbe Lok 
Sabba to the Joint Olmmittee ... ,' 

(iii) 'In accordance with the provisiOns 
of rule 127 of the Rules of Pro-
cedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inrorm th" Lok Sabha that lbe 
Rajyn Sabha. al its silting held on 
the 10th December 1969, agreed 
withollt any amendment to the 
Internatr.)na! Monetary Fund nnd 
Rank (Amendment) Bill, 1969, 
which was passed by the Lok 

RE: INDIAN TARIFF (AMENDMENT) 
BILL 

MR. DEPUTY-SPEAKER: Now, intro-
duction of Bills, Sbri V. C. Shukla. 

SHRI SEZHIY AN (Kumbakonam): 
Sir, what about item 8 of tbe agenda, the 
I ndian Tariff (Amendment) Bill? 

MR. DEPUTY-SPEAKER: Shri Bhagat 
has requested for time to introduce the Bill 
tomorrow. 

SHRI SEZHIYAN: This is the second 
time il is happening. Yesterday also he was 
absent. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar) : lbe House sbould not be treated 
"., shabbily. Sir, you shOUld pull up the 
Minister. 

MR. DEPUTY-SPEAKER: The Minis-
ter had written to the Speaker, ,,,kin. for 
permi"ion to introduce the Rill tomorrow. 

14.43 IIrs. 

ASSAM REORGANISATION (MEGHA-
LAYA) BILL" 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : Sir, I beg 
to mOVe for lenve to intrOduce a Bill to 
provide for tbe formation within the State 
of Assam of an autonomous State to be 
known as Meghalaya and for matters con-
nected therewith. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That leave be granted to introduce a 
Bill to provide for the formation wilhin 
the Stale of Assam of an autnnomou, 
State to be known as Meghalaya and for 
mailers connected therewith." 

SHRI KANWAR LAL GUPTA (Delbi 
Sadar) : Sir, I may be permitted to oppose 
it. I have already written to you. 

Sabha al ils sitting helll on Ibe MR. DEPUTY-SPEAKER: I will give 
21st November, 1969,' you an opportunity. Now, Shri S. C. Jha. . -...-- .------------------------------------------
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